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have been done, taken or passed with respect to, or on account of, 
.rubber, during the period commencing on the 26th day of January, 
1950, and ending with the date of commencement of this Act, by the 

-Government or by any officer of the Government or by any other 
authority in the belief or purported belief that the acts, proceedings 

.or sentences were being done, taken or passed under the principal 
Act shall be as valid and operative as if they had been done, taken 
or passed in accordance with law, and no suit or other legal proceed- 

ring shall be maintained or continued against any authority whatso- 
-ever on the ground that any such acts, proceedings or sentences were 
:not done, taken or passed. in accordance with law. 

THE DELIMITATION COMMISSTON (AMENDMENT) 
ACT, I954 

No. 55 OF I954 
[25th December, 1954 1 

'dAn Act further to amend the Delimitation Commisskm Act, 1952 
]BE it enacted by Parliament in the Fifth Year of the Republic of 

India as follows : - 
1. Short title.-This Act may be called the Delimitation Com- 

mission (Amendment) Act, 1954. 

2. Insertion of new section 9A in Act LXXXI of 1952.-In the 
:Delimitation Commission Act, 1952, after section 9, the following 
section shall be inserted, namely:- 

"9A. Redetermination of seats for Scheduled Castes or Sche- 
duled Tribes on correction of census figures.-(I) If at any time 
before the first day of January, 1956, the census figures pertain- 
ing to the population of the scheduled castes or scheduled tribes 
of any State are corrected by the competent census authority in 

o order to rectify any mistake or omission (including any omission 
arising out of the exclusidn of persons returned under generic 
names or synonyms of the names of such castes or tribes) during 
enumeration or tabulation and the corrections so made are duly 
published by that authority, then, notwithstanding anything 
contained in sub-section (I)  of section 9,- 

(a) the said figures as so corrected shall be taken to be 
the latest census figures for the purposes of section 8; 

(b) the Commission shall redetermine on the basis of 
. those figures the number of seats, if anx, to be reserved for 

the scheduled castes or scheduled tribes in the House of the 
People and the Legislative Assembly of the State in accor- 
dance with the provisio'ns of sub-section (I)  of section 8, and 
make any amendments that may be found necessary in its 
final order determining the matters referred to in that sub- 
section: 
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t ( c )  where a final order determining in respect of the 
I ' State the matters referred to in sub-section (2) of section 8. 

i I 
has not been published, the Commission shall proceed with* 

I the making and publication of such final order dn the  basis. 
1 of the number of reserved seats as redetermined under 

clause (6); 

( d )  where a final order determining in respect of t h e  
State the matters referred to in sub-section (2) of section 8 
has been published, the Commission shall make such amend- 
ments in that order as i t  may find necessary for the purpose 4 i1 f' 

of giving proper representation to the scheduled castes . 
or the scheduled tribes on the basis of the number of 
reserved seats as redetermined under clause @)-and 

\ 
I 
1 

(e) every order made under clause (b) or clause ( d ) ~  
amending a final order of the Commission shall be published 
in the Gazette of India, and on such publication that final 
order as sd amended shall have the full force of law and 
shall not be called in question in any court. 

Explanation.-In this sub-section, all references'to the Com- 
mission shall, after the Delimitation Commission ceases to exist, 
be construed as references to the Election Commission. , 

(2) Nothing in sub-section (3) of section 8 shall apply in respect 
, of the redetermination o'f numbers under clause (b) of sub-section 

(1) of this section. 

(3) As soonras may be after the ' publication in'the Gazette & 
India, every order made under clause (b) or clause (d) of sub- 
section (I). shall be laid before the House of the, People." 

THE ANDHRA APPROPRIATION ACT, 1954 
I No. 56 OF 1954 

An Act to authorise payment and appropriation of certain further 
sums from and out of the Consolidated Fund of the State o f  . 
Andhra for the service of the financial year 1954-55. 

i EgE it enacted by Parliament in the Fifth Year of the Republic of 
India as follows :- 

r 

I 1. Short title.-This Act may be called the Andhra Appropriation 
Ac t ,  1954. I 

2. Issue of Rs. 1,13,SO,'IQO out of the Consolidated Fund of the 
t State of Andhra for the year 1954-55.-From and out of the Consoli- 

dated Fund of the State of Andhra there may be paid and applied 
sums not exceeding those specified in column 3 of the Schedule 
amountin,g in the aggregate to the sum of one crore, thirteen lakhs, 
eighty thousand and seven hundred rupees towards defraying the 
several charges which will come in course of payment during the- 
financial year 1954-55, in respect of the services specified in columnt 
2 of the Schedule. 

i 


